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12.05 hrs.
[English]
MATTERS UNDER RULE 377

(i) Need to declare 11th November
1988, The birthday of Maulana
Abul Kalam Azad as a National
Holiday

KUMARI MAMATA BANERJEE
(Jadavpur) Maulana Abul Kalam Azad was
a man of strong determination, pure heart,
majestic In appearance, balanced and digni-
fied in expression Maulana Sahib was an
outstanding figure of great courage, fear-
lessness, integrity and passionate love for
freedom He was a unique figure In our
political life for nearly two generations Even
before he joined the Congress in 1920, he
was a revolutionary His political wisdom,
patriotic and sacrificial services were recog-
nised early and he was elected the President
of Indian National Congress in 1923, a pos!
tion which he held for a number of years on
different crucial occasions His services to
the country as a sagacious statesman an
ardent patriot and a great intellectual are
inestimable Aswe aregoingtocelebratethe
centenary year of Maulana Abul Kalam
Azad, | urge the Government to declare
National Holiday on 11th November, 1988,
which s his birthday to pay tribute to
Maulana Sahib

(ii) Need to step up indigenous
production of “Copper-T" and
other contraceptives

DR CHANDRA SHEKHAR TRIPATHI
(Khalilabad) Undoubtedly the entire devel-
opment inthe country 1s very muchrelated to
population growth for which the Government
1s very much concerned Adopting various
measuras on one hand and involving volun-
tary organisation and general public on the
other hand and declaring It as a peoples
movement indicale the amount of interest
taken by Government Among diffeient
measures for arresting population growth
Copper-T plays vital role but until now we
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have depended exclusively on s import
through UNFPA, direct imports or U.S. Ad.

To save foreign exchange, Ministry had
inttiated steps for ts Indianisation 10 years
ago. However, no progress has been done
except introduction of Testing infrastructure
at IIT, New Delhs, with large recurring ex-
penses and capttal investment Technology
avallable in the country has not been used
profitably Mimistry had not implemented the
recommendation of Director-General of In-
spection (Ministry of Defence) as regards
the placement of order on the Indian manu-
facturer Although these agencies were
asked by the Technical Committee of the
Ministry to investigate into the manufactur-
ing capabilities of different units and for therr
recommendations, the Ministry did not use
the expertise of the Department of Supplies
or Ministry of Detence in introducing import
substitute of Copper —T despite their long
experience

I, therefore, request the hon Minister of
Health and Family Welfare to encourage the
Indian manufacturer for the supply of Cop-
per T, of course with a condition of approval
of samples

(ili) Need to allow Commission to
authorised agents on the sale of
Indira Vikas Patras and to make
N.S.C. more attractive

SHRISHARAD DIGHE (Bombay North
Central) Mr Speaker Srr mobilisation of
resources through different National Sav-
ings Schemes i1s a uselul national work as
through such schemes, savings of a com-
mon man are made available for national
reconstruction

12.10 hrs.
[MR DEPUTY SPEAKER in the Chair

This laudable work is done mostly by
small authorised agents who generally
come fromretired Govt servants They earn
their livelihood by earning small commission
on such sales However, recently due te the
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[Sh. Sharad Dighe]

introduction of Indira Vikas Patra, the na-
tional savings schemes have bacome com-
paratively less attractive than Indira Vikas
Patra. Moreaver since April, 1987, an inves-
tor in National Savings Schemes is debarred
from encashing certificates till all the six
years are over. This has fuiither affected the
sales of National Savings Certificate: Con-
sequently, the poor authorised agents are
hard hit.

| urge upon the Ministry of Finance to
remove these anomalies and make Natior al
Savings Certificate equally attractive and
also to allow commission to authorised
agents on the sale of Indira Vikas Patra also.

[ Translation)

(iv) Need to clear the Chambal
Command Ares Project Phase-ll

SHRI SHANTIDHARIWAL (Kota): The
Government of Rajasthan submitted the
project report of the Chambal Command
Area Phase-llintheyear 1987 to the Ministry
of Water Resources. This Scheme is meant
for Kota and Bundi areas in Rajasthan. But
the finance Ministry has not yet forwarded it
to the World Bank whereas the World Bank
had directed to submit the project report of
Phase-ll in 1982-83 itself immediately after
completion of Chambal Command area
phase-l. Due tothe delay in its approval, the
measures taken for the benefit of farmers
under phase-l are losing their utilities. Farm-
ers are now stated to be making several
complaints about improper implementation
of land reform scheme. Canals aré in bad
condition. Forty percent of the total water 1s
going waste down the rivers and rivulets.
Many villages have become inaccessible
due to seepage of water. Land is losing its
fertility. The farmers are deprived of the
benefits likely 10 be accrued from this
scheme as a result of which they are sub-
jected 1o lot of misery because of non-im-
plementation of phase-il of t+¢ project which
would not only have created additional irri-
gation capacity but supplemented the work
executed under phase-|
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| urge the Ministry of Water Resources
to clear the Chambal Command Area
Phase-llwithout any delay so that loans from
the World Bank could be obtained.

(v) Need to release DA instaiment
due 1o the Central Government
employees.

SHAI HARISH RAWAT (Almora): The
undue delay in the clearance of DA in-
stalment fallen due to the Central Govern-
ment employees has been a cause of con-
cernforthe employees : 1d they are agitated
over it.

The Pay Commission and Supreme
Court have accepted the DA as their basic
right and from time to lirne directed Central
Gaovernment to release the instalments due
intime.

I, therefore, urge the hon. Minister to
release the DA instalment soon.

{Englishl

(vi) Need to utilise the services of
licensed porters at Vijayawada
station for loading and unload-
Ing of parcels

SHRI V. SOBHANADREESWARA
RAO (Vijayawada): Mr. Deputy-Speaker,
Sir, there are nearly 300 licensed porters al
Vijayawada Railway Station in South Cen-
tral Railway. Due to innovations in the mak-
ing of baggage and attitudinal changes to
carry lesser luggage, these porters are not
gettin J adequate earnings. Moreover, many
trains which pass through Vijayawada Junc-
tion are transit trains which do not involve
carriage of much luggage. Under the im-
plementation of decentralisation scheme —
drattiny of licensed porters for loading and
unloading of parcels, there is scope to utilise
the services of a good number of these 300
licensed porters for loading and unloading of
parcels at Vijayawada Station. This scheme
is already under implementation at some
stations in South Central Railway. Several of
these porters have been working for several



